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Application No. 311 to 315/86(T) 	 1 

(w,F. No5 20056 to 20060/80 ) 	Dated the s4QCl 
To 

Shri K. Keshava  Bhat and 4 Others 	•.. 	Applicants. 
4 Shri C.B.-Ndndw-r1--A&voea-te-) 

Versus 

The Chairman, New Mangalore Port Trust, Pariambur, 
Marigalore Taluk, Dakshina Kannada District. 

Union of India, by Secretary to Govt. of India, 
Ministry of Shipping & Trensport,Transport Bhavan, 
Parliment Street, New Delhi-110001.•. 	... 	Respondents 

Shi—M .5 Püma ra a-jah Seni or C .-Coun-s-e-I-) 

Subject: SENDING COPIES OF ORDER PASSED 8V TJ-{E BENCH 
IN APPLICATION NO. 311 to 315/86(j) 

Please find enclosed herewith the copy of the Order/tad.mflrj. 
passed by this Tribunal in the above said Application on 1 .9.1986. 

(N. 	THY ) 

SECTION OFTICER 
(udicia1) 

En ci: As above 

Copy to:- 
Shr i K. Ke s ha va 	 Adve-for 
C/0 C.- 	:ewr, 261- 	-±rt---R&a, 	App+±tnts. 
H&*umarrtha J1d-y,—BtDre6OO19. 

Shri M.S.Padmarajaiah, Senior Central Govt. 	Advocate for 
Standing Counsel, High Court of Karriataka 	Respondents. 
Building, Bangalore-1, 

/7 	 A X vo  

L t'\c)J 9oJ So 1 	Nc,cw, 

c 021 



S 	INTIiECENTRD&INISTRATIVE 
W]EtZIE3UX#4AY-j ADDITIONAL flENCI, 

A,NoS. 311 to 315 of 1986 (7. 
Order Shect (cOatd) 

Date I 	 Office Notes 	 I 	Orders of TribunI 

1.9.1 It is brought to our notice tka by 
Shri M.S. Panarajaiah, counsel for 
the respondents, that no notification 
has, as yet, been issued by the Cen-
tral Government empowering this 
Tribunal to entertain matters relating 
to the New Manga].ore Port Trust, and 
we are, therefore, not competent to 
hear this matter. In view of this, 
we direct the Registrar of this Bench 
to take steps for transferring back 
thtscapplicatioivto the High Court of 
Karnataka. 

& 
(L .H . A. RE) 	(cH. RAMAKRISHNA HA)) 

tEMBER (AM) 	MEMBER (JM) 
1.9.1986. 	1.9.1986. 
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